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The Lok Sabha met at Eleven of the
s Clock

[MR. SPEAKER in the Chair]
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THE DEPUT MINISTER IN THE
MINISTRY OF RAINWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN) (a) to (d) . A statement is
laid on Table of the House.

Statement

Railway Servants (Discipline and
Appeal) Ruleg, 1968.

(a) & (b). Railway servants, inclu-
ding trade union workers, are liable for
disciplinary action under Rule 14(ii) of
Railway Servants (Discipline & Appeal)
Rules, 1968 which provides that the
Disciplinary Authority wherever satis-
fied, for reasons to be recorded by it in
writing, that it is not reasonably prac-
ticable to hold an inquiry in the man-
ner provided in these Rules, may consi- -
der the circumstances of the case and
make such orders thereon gs it deems
fit, consulting the Union Public Service
Commission where such consultation is
necessary, before any orders are made
in any case under this Rule. This Rule,
among other things, is with regard to
iroposition of major or minor penalty,
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 oné of the major penalties being
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We have already said that the infor-
mation is being collected and it will be
laid on the Tahe of the House.

SOME HON. MEMBERS: Rose.’

MR. SPEAKER': No more supplemen.
taries on this question. That is. why I
always appeal to the Members to be
short in their questions so that we can
have four or five supplementaries.

Orn Ahsisers  PHALGUNA 14,1802 (SAKA) - Oral Aviwers 6.

Thete should be at lewdt four muple-

- mentaries, :

Next Question,
*228. SHR] B. V. DESAI:
SHRI R. N. RAKESH;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Napal's reported plea
for scientific delineation of the border
between the two countries has sur-
priseq the Indian Government;

(b) if so, whether the plea was made
during the border talks which were

held recently; .

(¢) if so, whether India has taken a
gtand that border with Nepal have
been fully and finally demarcated; and

(d) the steps being taken in this re-
gard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) (a) and (b). No, Sir, since no
such request has been made by the Ne-
palese Government.

(¢) and (d). Do not arise.

SHRI B. V. DESAI: I would lke to
draw the kind attention of the Minis-
ter of External Affairs, through you,
Sir, to the news item in the Hindiidtan
Times dated 9th February, 1981 where-
in 1t ha# beén mentionéd that berdetr
talks are going on and they are de-
manding a scientific delineation of fhe
order and it avpears that there. exists
some dispuite on twp or three polnts.

SHRI P. V. NARASIMHA RAO: I
have seen the presg report. The
Nepalese Government have made no re-
cent request for d stieritific deltheation
of the border hetween India and Nepal,
Hoth India ahd Nepdl Have agreed, in
otinciple, however, in Detémber 1980
to set up a techriléal level Jbﬂntm

India Boundary Committee to oversee





